OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALIAHABAD

DATED: THE 21st day of August 1997

CORAM :  HON'BLE MR. S.DAYAL, A .M,

Original Application No, 843 of 1907

Jagdish Ram son of late Sahodar Ram
Residenf of Village Sakhini,

Fost., Chapra District Mau.

» St Applicant
C/A shri D,D,Chauhan,Adv.

Versuas

1. The Union of India
through Chief of the Army Staff,
Army HUW HDL PO, New Delhi,

2., Director Genera 1 of Ordnance Services,
Mgster General of Ordnance Branch

DHG PO New Delhi,

3, Major Gensral of Armv Or-nance Cores

Fort William -~ Calcutta.

4, Commandant 222, A dvance Base Ordnance

Depot C/o 99 AFO,
566 Respondents

ORDER

BY HON'BLE MR.S.DAYAL, A M.~

Shri D.D.Chauhan, counsal for .the Applicant. Learned

counsel for the a-rplicant has sought admission of the case



€

seeking setting aside of order dated 18.6.97, It aprears

-0

that initially after the death of the employee in harness

the widow had mov=d an applica tion for her employment on
compaﬁgsiOnate ground on 8,11,1989, This application was

re jected. The present applicant in the O,A, movad a n
application datsad 23.4.90 for compassionate ground. This
apolication was considered by the respondents and rejected

on th= ground that there were limited number of vacancies

and more desarving candidates existed. Thersfore, the request
of the applicant could not be considered. It appears from

the imrugned order dated 18.6,97 that the applicant made

ancther application in 1991 a nd thereafter in 1096,

2% There is no doubt that the cause of action arose

on or after 4.1C.199C when the application for compassicnate
appointment of the applicant was rejected. The a pplicant
chose to prefer repeated representations to the respondents
who subsecuently replied by the impugned letter that his
case had initially been re jected on the ground of more
des=rving cadidates existed‘and Q;;;gkygtén considered now
because it is very old case. The le;;ned counsel for the

‘f'm'w\ Socn
g the date of thisdletter to the

applicant seeks limitation
applicant., This cannot be allowed because the cause of action
had arisen =arlier and the aprlicabt should have filed his
application against order dated 10.4,.90 within the period

prescribed for limitation which is of one year.

g% The objective of grant of ﬁompassionate appointment
is to provide immediate relief for the family of the employee
in Bying Harness who became indigient due to the death of
the emﬁloyee. A delay of 7 years in such a case clearly
makes it a stzfB claim which cannot be allowed on the ground
of limitation by the Tribunal.The a pplication is,therefore,

not admitted and rejected in limine.

MEMBER (A)
Gces



